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MINISTRY OF L.AW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhy, the 11th September. 1984/Bhadra 20, 1906 (Saka)

The following Act of Parliament recetved the assent of the President
on the 11th September, 1984, and 1s hereby published for general infor-
matjon:—

THE CONSTITUTION (FORTY-NINTH AMENDMENT)
ACT, 1084

[11th September, 1084]

An Act further to amend the Constitution of India.

Be jt enacted by Parliament in the Thirty-fifth Year of the Republic
of India as follows:—

1. (1) This Act may be called the Constitution (Forty-ninth Amend-
ment) Act, 1984

(2) It shall come into force on such date as the Ceniral Goverhment
may, by notification in the Offical Gazette, appoint.

2. In article 244 of the Constitution, in clauses (1) and (2), for the
words “and Meghalaya”, the words “, Meghalaya and Tripura” shall be
substituted. ]

3. In the Fifth Schedule to the Constitution, in poragraph 1,
for the words “and Meghalaya”, the words “ Meghalaya and Tripura”
shall be substituted.
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4. In the Sixth Schedule to the Constitution,—

(2) in the heading, for the words “and Meghalaya”, the words
“, Meghalaya and Tripura” shall ‘be substituted;

(b) in sub-paragraph (1) of paragraph 1 for the words and
figures “Parts [ and I17, the words, figures and letter “Parts I, 1I and
IIA” shall be substituted;

(c) after paragraph 12A, the following paragraph shall be
inserted, namely:—

" “12AA. Application of Acts of Parliament and of the Legis-
lature of the State of Tripura to the autonomous district and
autonomous regions in the State of Tripura—Notwithstanding
anything in this Constitution,—

(a) if any provision of a law made by the District or a
Regional Council in the State of Tripura with respect to any
matter specified in sub-paragraph (1) of paragraph 3 of this
Schedule or if any provision of atiy regulation made by the
District Council or a Regional Council in that State under
paragraph 8 or paragraph 10 of thls Schedule, ig repugnant
to any provision of a law made by the Legislature of the
State of Tripura with respect to that matter, then, the law
or regulation made by the District Council or, as the case
may be, the Regional Council whether made before or after
the law made by the Legislature of the State of Tripura,
shall, to the extent of repughancy, be vold and the law made
by the Legislature of the State of Tripura shall prevail;

(b) the President may. with respect to any Act of
Parliament, by notification, direct that it shall not apply
to the autonomous district or an autonomous region in the
State of Tripura or shall apply to such distriet or region or
any part thereof subject to such exceptions or modifications
as he may gpecify in the notification and any such direction
may be given gso as to have retrospective effect.”;

(d) in paragraph 17, after the words ‘“or Meghalaya” at both
the places where they occur, the words “or Tripura” shall be
inserted;

(e) in paragraph 20,—

(1) in sub-paragraph (1),—

(A) after the words and figures “in Parts I, IT", the
figures and letter “, ITA” shall be inserted;

(B) after the words “the State of Meghalaya”, the words
“ the State of Tripura” shall be ingerted;

(it) in sub-paragraph (2), for the words “Any reference in

the table below”, the words and figures “Any reference in Part
I, Part IT or Part III of the table below” shall he substituted;
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(i1i) afler sub-paragraph (2), the following sub-paragraph
shall be inserted, namely:—

‘(3) The reference in Part ITA in the table below to the
“Tripura Tribsl Areas District” shall be construed as a
reference to the terrilory comprising the tribal areas speci-
fled in the First Schedule to the Tripura Tribal Areas

Autonomous Distriet Council Act, 1979.;
(f) in the Table, after Part II and the entries relating thereto,

the following Part shall be inserted, namely:—

“PART ITA
Tripura Tribal Areas District.”,

R. V. S. PERI SASTRI,
Secy, to the Govt. of India.
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